' A

\ THE BuNARAS HINDU UNIVERSITY (AMEND—
. ~ MENT) ACT, 1958

No 34 OF 1938

I

[20th Septembm 1958] ‘

An Act furthar to ‘1m€1’ld the Banaras Hmdu Umversxty Act, I1915.

B it enacted by Parhament in the Ninth Year of the Repubhc
P 1 Indla as follows:—

k S,‘her't; title. 1. This Act may be called the Banaras Hmdu Unlver31ty (Amend-

- ment) Act, 1958. s

“fhbstitu—f 2. Tor section 9 of the Banaras Hmdu Un1ver51ty Act, 1915 (here-
{ion of

. new Sec- - inafter referred to as the principal Act), the followmg section shallf
tion for  be sube’ﬂtuted ramely: —

sectjqn‘ 9.

" The Court. “9 The functions of the Court shall be—

. (a) to advise the Visitor in respect of any matter Which
may be referred to it for advice;

(b) to advise any authority of the Umver51ty in respect

 of any matter which may be referred to the Court by such
‘o authomty, and :

’

powers as may be assigned to it by the VlSltOI‘ or under ihis

16 of 1915,

~(¢) to perform such other dutles and exercise such other

) ‘ - Act.”. )
““Insertion 3. After sectlon 12 of ‘the principal Act, the. followmg sectmn shall

of new .

section be inserted, namely:—

12A. e ;

- Proceed: - '/ ‘ .“12_A. No act or ‘proceeding of any authority or body of the
. gngisver;%y ~ University shall be invalid by reason only of the existence of
. authorities any vacancy among 1ts members- or any defect in the constitu-
: _'ggtb,?éi’ef © tion thereof.”. | , i

be invali- :

dated by

-yacalcies,

ete. o ' : o ) _ .

~Am'e€1d—{ 4. Il section 17 of the principal Act, for sub-sections (3), (4), (5),

ment 9 .

gection 17. (6) and (7), the following sub-section shall be substituted, namely:— ‘

“(3) The Executwe Council may, from tlme to t1me meake
new or additional Statutes or may amend or repeal the Statutes;
but every new Statute or add1t10n to the Statutes.or any amend-
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ment or repeal of ‘a Statute shall reguire the previous approval

-of the Visitor who may sanctlon dlsallow or remlt it for further

~ consideration.”, '

5 In section 18 of the pr1nc1pal Act, for sub-sectlons (5) (6), (7)
" and (8) the followmg stib-sections shall be substltuted narnely:—~

“ (5) Where the Executive Council has: reJected the draft
of an Ordinance proposed by the Academic. Councﬂ the Aca-
demic Couneil may appeal fo the Visitor who. may pass such
- order thereon as he thinks fit. .- .~ - S

(6) All -Ordinances made by ‘the Executwe Councﬂ shall

Amend-
ment of
section 18,

be submltted as soon ag may be, to the Visitor who may, within
_ two months from - the date of . recelpt thereof disallow any such -

" Ordinance or remit it to the Executlve Councﬂ for further cen-
51derat1on

(7) The Visitor may, by order, d1rect that the operataon of

any Ordinance' shall be suspended intil he has had an opportu-
‘nity of exercising his power of olsallowance and any order of
suspension under this sub-section shall ceasé to have effect on
the expiration of two months from the date of such order.”.

6 In section 19 of the pr1n01pa1 Act, the prov1so to sub-sectlon\

(3) shall be omitted.

1. rlfhe 'Statutes of the Univereity shall be amended a"s?f_follows:.——'

(1) in clause (2) of Statute 4 and claugses (2) and (3) “of

Statute 6, the words “af the next annual meeting of the Court"‘

shall be omitted;
(u) in’ Statute 12—

(a) clause (2) Shall be omitted; e

(b) in clause (5)(a), the Words “and the . Court” shall
be- om1tted

Amend-
ment of
section 19.

Aménd-
mént of
Statutes.

(1) for ‘Statute 14 the® followmg Statute sha11 be substi- '

tuted namely:— -

“14.- (1) The Court shall cons1st of the following mem-
bers, namely:— .

(a) the Chancellor, zx- oﬁ"wzo
(b) the Pro-Chancellor, ex officio,
(c) the members of the Executlve Councﬂ ex officio,

§ (d) two persons. from the Departments - and
" Colleges of the Un1vers1ty, nominated by the’ V1S1ter,
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7 L ' (f) i five persons frorh among the old students of . the
: . ' Un1vers1ty, nommated by the Visitor, :

o .~ .- ° . 7 nominated by the Speaker_of the House of the People
- _ * from among ‘the members thereof and one to. be nomi-
o nated by the Chairman of the Council of States from
s . among the members thereof,

(h) ‘tWenty-nine persons nominated'by the Visitor
from among persons who are men of standing in public
life, or have special knowledge or. practical experience

- in educat1on or have rendered eminent serv1ces in the
" cause of educatlon -

(2) Seventeen members of the Court shall form &
B quorum SR '

»’ T - (w) Statute 16 shall be om1tted

siituted namely:—

‘ The : “417, (1) The Executlve Council shall consist of the fol-
rLt - Executive )

: Cotncil. lowing members, namely:—
' (@) the Vice-Chancellor ex- officio,
“(b) seven persons nommated by the V1s1tor

(c) one person nommated by the Chlef Rector

(2) F1ve members of the Executive Counc11 shall form |

¢ @ quorum.”;. - S _
’ (m)r— in Statute'18,—= - /' T
{a). in’ clause (1), for ‘the word “Court”, the word
“Visitor” shall be substituted; and the words “not otherw1se
prov1ded for” shall be omitted;

, - T (b) in clause (2) (mu) the words “otherw1se than by
0 _ an act of the Court” shall be omitted;

T ' : o ('zm) in Statute 20 in item (i), the Words “the Court or”
' ‘ _,shall be omitted;

C (viii) in Statute 28, f,or the Words “The Court, the Execu-
s : tive Council”, the words “The Executive Couneil” shall be
S ' : substituted; '

[

(e) ‘two persons from among the teachers of the Uni-
versity other than Plofessors, nomlnated by, the V1s1tor -

" (g) three members of Parliament,. two to be

(v) for Statute 17, the followmg Statute shall be sub-.

NN
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('wc) for Statute 99, the followmg Statute shall be ‘ snbsti—_q\'

' tuted namely —

XON

P |

i,

29,1 ) The Selectlon Comm1ttee for making recom- Sclection

mendations to the Executive Council in respect. of any ;
appointment specified in cqumn (1) of: the Table below

shall consist of the Vice- Chancellor who shall be _the Chair-

-man thereof, the Pro-Vice- Chancellor and the persons

specified in the correspondlng entry in column (2) of ‘the
said Table. S

" THE TABLE

A R . @

v

~ Professor. o Three nersons ‘not connected with the Uni-

Reader. .-

versity, nominated by the Executive Council, who
have special knowledge of, or intérest in, the
subject with which the person to. be appomted
will be -concerned.

B 1. The Dean. of the Faculty concerned with the

Lecturer >  subject with which the person to be appomtedf

J. » w111 be concerned.

2. The Head of the Departrnent' concerned with
the subject with which the person to be appomt-‘
ed will be concerned

£

3, Two persons nct connected  with the

University, nominated by the Executlve Council,

. who have special knowledge of, or'interest in, the

" subject with' which the person to be appomted
will be concerned

" Registrar. ~ Three members‘,of«the Executive Council

nominated by it.

%3] The procedure. to ‘be followed by the Selectmn

-Committee in making recommendations shall be determmed
by the Executlve Councrl

(3) If the Executlve Council is unable to accept any'A

recommendatlons made by the Committee, it shall record
its réasons “and submlt the case to the Visitor for final

~ orders.”

o\nmmec.

[T AN
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namely _— \\_ B
Power - to S '. “30

(I) If the Executive Couneil has reason to believe
_ inquire ‘into .

. the cases of - that the continuance in office of any person who on the 14th
 certain ddy of June, 1958, was holding any teaching, administrative
‘ggrr-l:ioclged‘ . or. other post in the University would be détrimental to
\g;?mstitgr. - the interests of the University, it may, after recording briefly

, ,the grounds for such belief, refer the case of any such person,
‘together with the . connected papers, if any, in its possession,
to the Solicitor-General to the Government of India: -

: Provided that, where an. allegation'ofthe natufe referred .
R T T to in this sub-section relates to a member of the Executive
. ' - Council who was holding -any teaching, administrative or
“ other’ post ‘in ‘the Un1vers1ty on the said date, the Executive-
"Council shall, without considering the allegation, refer the
case of such person, together with a copy of the allegation,

to the Solicitor-General to the Government of Ind1a

o : ) If on any such reference the Solicitor-General to B

s ‘ " the Government: of India is of opinion that there is a prima
© .~ facie casé for 1nqu1ry, he shall refer the case of the.person
) . concerned to a Commiftee to be constituted for the purpose
A by the Central Government and known as the Reviewing
~- . Committee, Whlch shall cons1st of the following persons, \/ >

T .~ namely:— o o

(a) a-person who is or has been a Judge of a High

“Court nominated by the Central Government who shall -
be the Chairman of the Committee; and

L

‘ ) ; (b) two persons nominated by the. Central Goveln-
o R o ment from among persons who have had admlnlstratlve
B o - or other experience in educatlonal matters

) It shall be the duty of the’ Rev1ew1ng Commlttee to
examine the case of every person referred to it by the
Solicitor-General; and the Reviewing:Committee shall, after

‘holding such inquiry into the case as it may think fit, and
“after giving to the person concerned an opportunity of being
heard, if lie so desires, forward its recomm'endatlons to the
Executive Council.

< @ The meetlngs of the Reviewing Commiitee shall be
convened by such person as may be appomted for this
purpose by the Chairman.

(x) for Statute 30 the followmg Statute shall be substltuted
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(5) On recelpt of the recommendations of the Rev1ew1ng
Committee, the Executive Coungil shill ‘take stch action
. thereon as it may thlnk fit: T e

Prov1ded that when the recommendatlons relate to any
such person as is referred to inthe proviso to sub-section (Z), -
_such person shdllinot take part in any meeting of the
— ‘Exécutive” Council in which the recommendations are -
considered. '

(6) Before taking any action-against any ‘person on the
.. recommendations of the Reviewing:Committee, the Executive
" Council shall give him a reasonable opportunlty of . being
. heard s : :

(.m) in Statute 35, for the words “the Annual Meeti_ng”,
the word “meetings”- shall be substituted; ’ '
) (xn) in Statute 36, for the words “an Ahnual Meetlng”,
the words “a meeting” shall be substituted, and the words “or

as .a member .of the Court or. of the Executlve Councll” _shall
" be omltted

(xm) in Statute 42 "the words .“and entitled to' vote at the
electlon” shall be omltted : . .

8 (1) Every person holdlng ofﬁce as a member of ‘the" Court or Transmonal '

- the. .Executive. Council, .as the case may be, 1mmed1ately before the Provision.:
" 14thday.of June, 1958, shall .on -and from the sald date .cease. to hold - 7

ofﬁce as such:

A

Prov1ded that. where any" such person held 1mmed1ately before
such date any other office in the University, nothing contained_ir .

this sub-section shall be eonstrued to ‘affect his contlnuance -in such
other office.

(2) ‘Until the Court or the Executlve Counc1l 18 constltuted in
accordance with ‘the - ‘provisions of clause (iii) :or clause (®), as the ~
case may be, of section 7, the' Visitor may, by : general or spec1a1 '
order, .direct any «officer of the University to -exercise the powers and
discharge the duties eonferred or.imposed by-or under the.principal

-Act, as.amended.by. this ;/Act, on the Court. or the ‘Executive Councit,

as. the case may. be. o

9. (1) The Banaras H1ndu Umvers1ty (Amendment) ‘Ordinance, Repeal ‘
1958, is hereby repea’led and

(2) . Notwrthstandmg such repeal .\anythmg done or any- actlon
taken under the said. Ordinance. shall -be deemed .to have been. done

or taken under this' Act as if th1s Act had commenced oh the 14th
day of June, 1958,

savmg




